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O R D E R 

03.12.2018   This appeal has been preferred by ‘M/s. Bee Kay Precisum 

(India) Pvt. Ltd.’.   In spite of the time given to the appellant, no petition has been 

filed for substitution of appellant by one of the shareholder/Director of the 

‘Corporate Debtor’.   In the circumstances, as the appeal is not maintainable at 

the instance of the ‘Corporate Debtor’  through its earlier management in view of 

the decision of Hon’ble Supreme Court in “Innoventive Industries 

Ltd. v. ICICI Bank  (2018) 1 SCC 407] ” (Para 11), we dismiss the appeal as not 

maintainable.  No cost. 
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